l Trein Services on
Easternand S.E.
Railways (St.)

lllihl-u: Since 1 come from

neglect peoples
developeg state like
mny complait. .

Mr. Deputy-Speaker: A highly so-
phisticated person like you should not
make such an observation, simply be-
cause Yoy happen to come from a par-
ticular constituency. This is not being

Shri B, K, Nayanar (Palghat): Sir,
on a point of order, What have discus-
sed thig issue for the last 15 minutes.
I raised this question three times but

3
R
£
7

15 minutes. If only you
had allowed cne question each to some
members, this would have becn over
in no time. The bon. Minister has
submitted a report, which gives one
version, We want to know the other
version also. At the same time, we
want to express our opinion about that
report. Why could you not aliow that?
Already 20 minutes have been spent.
It would have béeen ovr earlier if you

Disiocation of ASADHA %, 1900 (SAKA)

Correction o 7288
Angwer to
Question

Mr, Deputy-Speaker: That 2 my
view.

ot yew Wy wonw : I
wEhT, Wy TR sl ¥ WY ey
fer g, @ g Wt e Y vk 8,
wifs wgr wrdr wraT 9t wWr wEAw
o gur & WK firdt w7 aftaw gefes
LUK
My. Deputy-Speaker; That will be
raised later gn. Not on a point of
order You ecan mention it when 1

have permitted a discussion, Not
now,

off gFa wx tYYW : £ W
qre ¥ Wt wglex ¥ W wrwtd
& wrgd & 1 g arwr angd € e wgt
TN Y grit e d @ oY §, W& T
feft AW grere w1 g §, W
I ¥ oftr w1 grw &, W ¥ ww e
& ¥ ara wok o o &

Mr, Deputy-Speaker: There ia no
point of order, We will now take up
the next item, Shri P, C Sethi

1445 hre

CORRECTION OF ANSWER TO 3.Q.
No, 541 RE. PRICE OF STEEL
AFTER DECONTROL

The Minlster of Siaty in the Minie-
try of Steel, Mines and Metals (Shrl
P. C. Setht]); In my rcply to Starred
Question No_ 541 given in Lok Sabha

Shri 5. Eandsppan (Mettur): How on 16th June, 1967 1 have stated as
can you say that it is objective? follows:
(Price of standard categories in ‘
toupne a3 Sonounced by Jn’;lp%u
Commiftee)
Price before Price after Increase in Percentage of
Toom 1-5-67 1-5-67 ¢ price incTesse
2 . 0. L. rail
(i ftiey s veation)
Whonk
g-'l: . rabé 1356 7 s
zél“d'm . 1340 1373 a3 »
Axle®
i 1464 70 5
o . i G 5 s




73_39 Ziections to JUNE 33, 1987 Committesy IO
[Shri P. C. Ssthi] .
There was an error in the Joint Plant 1-5-67 which has since been correcied by
Committee price announcement dated them. The correct position is ss under :—
Item Price before Price after Increase in Percentage of
1-5-%7 j-s‘-s? price InCTERdE
{f. o. r. mil (f. 0. r. mil
head station) head station)
Whes! & Tyres®
New Design 1246 1350 70 5
Old Design 1140 1213 70 ]
Axles®
New Design 1394 1464 70
Old Design 1109 1179 7o 6

*F. O. R. Works.
Shri 8. 8. Kothari (Mandsaur): Mr.

Deputy-Speaker, 1 have to say sdme-
thing on this.

Mr. Deputy-Speaker: He has cor-
rected himself. You can raise it on
some other occasion, not now,

14,48 hrs.

ELECTIONS TO COMMITTEES
(i) Correz Boarp

The Depuly Minisier in the Minis-
try of Commerce (Shri BShafl
Qureshi): Sir, on behalf of Shri Dinesh
Singh, 1 beg to move the following:

“That in pursuance of sub-sec-
tion (2)(b) of Sectlon 4 of the
Coffee Act, 1042, the members of
Lok Sabha do proceed to elect, in
such manner as the Spesker
may direct, two members from
among themselves to serve as
members of the Coftee Board for
a tarm of three years, subject to
the other provisions of the sald
Act.”

blf- Doputy-Speaker: The question

“That in pursuance of sub-sec-

tlo'a gl)(b) of Bection 4 of the

Coffes Act, 1942, the members of
Lok Sabha do proceed to elect, in
such manner as the Speaker
may direct, two members fram
among themselves t0 serve as
members of the Coffee Board for
a term of three years, subject to
the other provisions of the said
Act.”

The motion was adopted.
(ii) Rumszn Boano

Shri Shaft Qureshi: Sir, on behalf of
Shri Dinesh Singh, I beg to move the
following:

“That in pursuance of sub-sec-
tion (3)(e) of Section 4 of ths
Rubbey Act, 1947, the members of
Lok Sabha do proceed to elect, in
such manner as the
direct, two membery from among
themselves to serve ag members of
the Rubber Board for s term of
three years, subject to the other
provisions of the said Act”

Mr, Deputy-Speaker: The gquestion
is:



